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OFFICE NOTE 	 DATE 	OPDER OF THE TRIBUUA'L 

V 04.03.2OO4 	List on 05.03.2004 for adiniss- 
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..... 	 Member (A) 

5.3.2004 	Heard Mr.U.Bhuyan, learned coun- 
sel for the applicant and also Mr.M.K. 

Mazumdar, learned counsel Ippearing on 

behalf of the xvs. 
V 	

The O.A. is admitted, call for the 

records, 

pendency of this O.A. will not be 
a 1ar for the respondents to transfer 

the applicant to one of the four plas 

he has mentioned at page 6 of the O.A. 
It appears to be a reasonable request. 

List the Case on 8.4.2004 for 

further order. 	V 

in the meanwhile, the operation of 
the transfer order No.12-8(10)1 2003-  
KVS(Estt.III) dated 11.12.2003 is kept 

in abeyance. 

Member (A) 

/f4 
s&4- o 

- 

bb 



_4_c CC 	CrnL.rL 	i 

4 (CV'S •V•% 

c 
hc 

A O76 

, 

: 

8.4.2004 	List the matter for hearjiIg 
• 	on 22.4.2004. 

Member (A). 
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22.4.2004 	Hoard learned counsel 	both 

the part46s. Hearing concluded. Judg.. 
ment delivered in open Court, kept in 
separate sheets. 

The O.A. is disposed of in terms 0' 
of the order. NO costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAW.TI BENCH 

:1 	 0 • A. / 	No. 	tiL 56 of 2004.   

DATE OF DECISION 22.4.2004. 

• . . 	 . . • . . . . . . . ... . , . . . • . . . . • . • . •APPLIcA1r(s) 

• •• 	 )',r.Sj)4huyan, 	.e 	
•ea .ADVOCATE FOR THE 

APPLICANT(S). 

—VERSUS- 

Jl3jQn .f. .Lrid.j.a. .&. 	ers... . . . • • . . . . . . . . • . . •••,•••• •RESPONDEN'r(s) 

MrM.K.Mazumdar Stancljnq Counsel for the KVS. 	- • • 	• • • • * • • • • a a . • /. * • • • • a ' • • • • • • • • a a • • • • a 	 • • • .ADVOCAi E FOR THE. 

RESPONDENT(S). 

TH. HON'BLE MR. K. V. PRAHLDN, ADMINISTRATIvE MEMBER. 

THE HON'BLE 

1. 

Z. 

 

 

Whether Reporters of local papers may be allowed to see the judgment 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hontble Miber (a). 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWHTI BENCH. 

Original Application No.5F of 2004. 

Date of Order : This, the 22nd Day of April,, 2004. 

THE HON'BLE SHRI K. V. PRHLDN, ADMTNISTRATTVE MEMBER. 

Shri Prad.ip Kalita 
S/o Shri Rabiram Kalita 
Upper Division Clerk 
Kendriya Vidyalaya, New Bongaigaon 
Bongaigaon (Now under order of transfer to 
Kendriya Vidyalaya, Haflong). 	 . . . . 7\pplicant. 

By Mvocates Mr.U.Bhuyan, Mrs.S.P.Bhuyan, Mr.H.Deka 8 
Mr.B.K.Das... 

- Versus - 

Union of India 
Through the Secretary to the (overnment of India 
Ministry of Human Resource Development 
Central Secretariat 
New Delhi - 1. 

Kendriya Vidyalaya Sangathan 
18, Institutional Area 
Shaheed Jeet Singh Marg 
New Delhi - 110 016. 

Education Officer 
Kendriya Vidyalaya Sangathan 
18, Institutional Area 
Shaheed Jeet Singh Marg 
New Delhi - 110 016. 

Assistant Commissioner 
Xendriya Vidyalaya Sangathan 
Guwahati Regional Office 
Maligaon 
Guwahati - 12. 

Principal 
Kendriya Vidyalaya, New Bongaigaon 
Bongaigaon. 	 . . . . . Respondents. 

By Mr.M.K.Mazumdar, Standing Counsel for the KVS. 

OR D E R (oRAL) 

K.V.PRAHLPDPN, MEMBER(A): 

This application has been made against the 

transfer order bearing F.No.12-8(10)/2003-KVS(EStt.III) 

dated 11.12.2003 issued by the Respondent No.3 transferring 

the applicant from Kendriya Viciyalaya (hereinafter referred 

to as Ky), New Bongaigaon to Ky, Haf long. 

2. 	The applicant is working as Upper Division Clerk 

in Ky, New Bongaigaon. The applicant have earlier been 

transferred from XV, Maligaon to Xv, Nirjuli, Arunachai 

Contd./2 

J 
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Pradesh vide order dated 4.12.2000 which was cancelled 

later on vide order dated 10.4.2001 and vide order dated 

16.4.2001 the applicant was posted at Ky, Khanapara. The 
was 

applicant/again transferred from Ky, Khanapara to Ky, New 

Bongaigaon vide order dated 31.3.2003. The applicant joined 

the new place of posting and submitted a representation 

dated 4.7.2003 to the Joint Commissioner (Mmn), KVS 

against the said transfer order. The applicant also applied 

for annual transfer for the year 2003-04 and 2004-05 which 

is under consideration of the respondents. By order dated 

11.12.2003 the applicant was again transferred from Ky, New 

Bongaigaon to XV, Ha.f long. The applicant submitted 

representation dated 18.12.2003 aginst the aforesaid 

transfer order. The applicant's wife also submitted a 

similar representation to the Commissioner, KVS on 

22.12.2003. But no reply has been received from the 

respondents. 

The respondents have submitted written statemen.t 

contesting the claims of the applicant. The respondents 

claimed that the transfer order was passed in the exigency 

of administrative convenience and the as per the 

recommendation of the Principal and the 7ssistant 

Commissioner. The respondents denied any illegality and 

irregularity in passing the impugned transfer order. 

I have heard Mr.tJ.Bhuyan, learned counsel for the 

applicant and also Mr.M.K.Mazumdar, learned Standing 

counsel for the KVS. The respondents as per Para 5.1 of the 

Transfer Guidelines, may transfer any teacher or staff on 

administrative ground on the recommendation of the 

Competent kuthority. The decision to transer any employee 

of the KVS rests entirely with the Mministratiorl. However, 

Administration also need to cater to the welfare of the 

employees working under them. Therefore, I am of the view 

Contd .73 
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that ends of justice will he met, if a direction is issued 

upon the applicant to file a fresh representation narrating 

all his grievances before the respondents. Pccordingly, the 

applicant is directed of file a fresh representation 

ventilating all his grievances to the respondents within 

seven days from the date of receipt of this order. If sush 

representation is filed within the specified time, the 

respondents will consider the same sympathatically and as 

per rules and pass a reasoned order. Till the completion of 

the exercise, the interim order dated 5.3.2004 keeping the 

transfer order dated 11.12.2003 in abeyance shall continue. 

Subject to the observations made above, the 

application is disposed of. No order as to costs. 

K.V.PRHLDN 
AMDINISTR7TIVE MEMBER 

bb 



DISTRICT:BONGAIGAON 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH 

GUWAHATI. 

[An application under Section 19 of the Administrative Tribunals Act, 1985] 

O.A. No. 	 of 2004. 

Shri Pradip Kalita, 	 - Applicant, 

-Versus- 

Union of India and Others, 	 - Respondents, 

INDEX   
Sl.No. Annexures PartIculars PaqeNo. 

 Application 1 - 

 Verification 

 "A" Tribunal's Order dtd.14-12-2000  

4 "Al" Order dtd.10-04-2001 

 "A- 112" Order dtd.16-04-2001 

 "B" Transfer order dtd. 31 -3-2003 1 q- o 

7. "C" Representation dtd. 04-07-2003 . 	 I - 

8.- "C-I" Forwarding letter dtd. 16-07-2003 

9. "D" Notification dtd. 14-08-2002 

 "D-1" Application dtd. 01 -1 0-2003 - 

 "E" Transfer Order dtd. 11-12-2003 32 

12. "F" Representation dtd. 18-12-2003  

 "F-i" Representation dtd. 22-12-2003 
- 

 "G" Application dtd. 30-12-2003 -. 4 
15. "H" Merhorandum dtd. 12-06-1 997 4 

16. "I" Certificate dtd. 27-02-2004 4L 

- 	 Filed by - 
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DISTRICT: BONGAIGAON 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 

GUWAHATI. 

[An application under Section 19 of the Administrative Tribunals Act, 1985] 

	

.O.A. No. 	 of 2004. 

I. . 	Particulars of the applicant 

Shri Pradip Kalita, 

Son of Shri Rabira'm Kalita, 
• 	 • 

Upper Division Clerk, 

Kendriya Vidyàlaya, New Bongaigaon, 

Bongaigaon (Now under order of transfer to 

Kendriya Vidyalaya, Haflong). 

11. 	Particulars of the Respondents :- 

1. Uñionof India 	• 

Through the Secretary to the Government of India, 

Ministry of Human Resource Development, 	 • 

Central Secretariat, 

New Delhi — I. 

hi 
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Kendriya Vidyalaya Sangathan, 

18, Institutional Area, 

• Shaheed Jeet Singh Marg, 

New Delhi —110 016, 

Through its Commissioner. 	 - 

Education Officer, 

Kendriya Vidyalaya Sangathan, 

18, Institutional Area, 

Shaheed Jeet Singh Marg, 

New Delhi-110016. 

Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Guwahati Regional Office, 

Maligaon, 

Guwahati .- 12. 

Principal, 

Kendriya Vidyalaya, New Bongaigaon, 

Bonqaigaon 	 . 

Ill. 	Particulars of the Order against which the application is made :- 

The application is presented against the order bearing F. No.12-

•8(1O)12003-KVS(Estt.11l) dated 11-12-2003 issued by the Respondent 

No.3 ordering, transfer of the applicant from Kendriya Vidyalaya, New.  

Bongaigaon to Kendriya Vidyalaya, Haflong in the same rank. 
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Jurisdiction of the Tribunal :- 	
c. 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon'ble Tribunal. 

V 
	

Limitation :- 

The applicant further declares that the present application is within 

the limitation prescribed in Section 21 of the Administrative Tribunal Act, 

1985. 

V.I. 	Facts of the Case :- 

The• applicant is a citizen of India and is as such entitled to all the 

rights and privileges guaranteed to the citizens of India by the Constitution 

of India and the laws framed thereunder. 

The applicant is an employee of the Kendriya Vidyalaya Sangathan 

(KVS) , presently serving in the rank of Upper Division' Clerk. It may be 

mentioned that the petitioner was serving as Lower Division Clerk in the KVS 

•  since. 5th  May, 1984. He had to flle a writ petition before the Hon'ble Gauhati 

High Court being Civil Rule No.4019/97 for his promotion to thepost of 

Upper Division 'Clerk (UDC). The Hon'ble Gauhati High Court vide order.  

dated 28-08-97. directed the authorities of the KVS to consider the case of 

the applicant for promotion to the, post of UDC within 4 (four) weeks. 

Pursuant thereto, the applicant was promoted to the post of UDC vide the 

order dated 27-10-1997 and posted at Kendriya Vidyalaya, Maligaon. 



3. 	Vide Order date 4-12-2000, the applicant was transferred from 

Kendriya 	Maligaon to Kendriya 	Vidyalaya, N irjul i (NERI EST) ,Arunachal 

Pradesh. 

The applicant challenged the aforesaid transfer order dated 04-12-2000 

before this Hon'ble Tribunal in O.A. No.43212000. This Hon'ble Tribunal vide 

Order dated 1412-2000 disposed of the said original application directing 

the applicant to make an appropriate representation before the concerned 

authority and on such representation being made, the Respondents were 

directed to consider the same and to pass a reasoned order thereon. It was 

further directed that till the completion of the aforesaid exercise the transfer 

order dated 4-12-2000 shall remain suspended. 

A copy of the said order dated 14-12-2000 is enclosed herewith, and 

marked as Annexure - "A". 

As directed by this Hon'bte Tribunal, the applicant submitted representation: 

Thereafter, the authority issued an order dated 10-04-2001 cancelling the 

transfer order dated 04-12-2000. This was followed by another order dated 

16-04-2001 whereby the applicant was 'posted at Kendriya Vidyalaya, 

Khanapara. 

Copies of the orders dated 10-04-2001 and 16-04-2001 are enclosed 

herewith and marked as Annexures "A-I" and "A-2" respectively. 

'Before completion of the stipulated tenure of 5 (five) years as provided by 



14 
	

. 5 	 1. 

the KVS guidelines, the applicant was transferred from Kendriya Vidyalaya, 

Khanapara to Kendriya Vidyalaya, New Bongaigaon vide the transfer order 

dated 31-3-2003. it may be mentioned that the applicant's leave period of 

174 days from 9-12-2000 to 3-6-2001 which was granted by the authority 

was not excluded while counting the tenure period at Khanapara. 

A copy of the said order dated 31-3-2003 is enclosed herewith and 

marked as Annexube "B". 

7. 	Beinga disciplined and obedient employees, the applicant complied 

with the said transfer order and joined in his transferred post at New 

Bongaigoan. Thereafter the applicant submitted a representation dated 4-7-

2003 to the Joint Commissioner (Admn), KVS through proper channel for 

niodification of the said transfer order.. The petitioner stated that his wife is 

an employee of the Pragyotish Gaolia Bank, which is a Regional Rural Bank 

and serving at its Ganeshgun Branch, Guwahati. The applicant drew the 

addtntion of the authority to the provisions of the Government of India office 

Memorandum' dated 12-6-1997 which provided for posting of the husband 

and wife at the same station. The applicant further stated that his minor son 

is a student of Faculty Higher Secondary School, North Guwahati. The 

applicant pointed out vaancies in the post of UDC in the Kendriya 

Vidyalaya, Mangaldoi and also at KVS Regional Office, Guwahati. The 

applicant's aforesaid application was forwarded to the competent authority 

vide the forwarding letter dated 16-7-2003. 

Copies of the representation dated 4-7-2003 and the forwarding 

letter dated. 16-7-2003 are enclosed herewith and marked as Annexures 

"C" and C-I respectively. 
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8. It may be mentioned that the KVS decided to invite fresh applications from 

teaching and non-teaching 	staff of Kendnya Vidyalayas (excluding 
I.  

Principals and Vice-Principals) for effecting request transfer during the year 

if 2003-2004. This is contained in the KVS Notification dated 14-8-2002. This 

scheme has since been extended for the year 2004-2005. The applicant 

submitted his application for transfer on request for the year 2004-2005 On 

the ground of joining the spuse (category Code - JSP) and gave the 

following choice stations - 

Station Code 	 . 	 Place 

258 	 Mangaldoi 

253 	 Jagiroad 

251 	 Guwahati (IOC) 

249 	 Digaru (AFS) 

- 	 The applicant filled up the said application on 1-10-2003 and the 

same was forwarded by the Principal, Kendriya Vidyalàya, New Bongaigaon to 

the'competent authority on 09-10-2003. 

Relevant portions of the Notification dated 14-8-2002 and the 

application dated 1-10-2003 are endosed herewith and marked as 

Annexures - D and D-1 respectively. 

9. While applicant was expecting a favourable decision on his representation 

dated 4-7-2003 and on his application for transfer on request, the applicant 

was shocked and surprised when he was served with a transfer order dated 

1-12-2003 ordering his transfer to Kendriya Vidyalaya, Haflong. 
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A copy of the said tra'nsfer order dated 11-12-2003 is enclosed 

herewith and marked as Annexure - 

10. The applicant submitted a representation dated 18-12-2003 to the 

Respondent No.2 through proper channel highlighting his grivances and 

prayed for modification of the said transfer order from Haflong to Mangaldoi 

or to the KVS Regional Office at Guwahati. Similar representation dated 22-

122003 was submitted by the applicant's wife. It may be mentioned that in 

both the representations it was stated that 2 posts of UDC are presently 

lying vacant, one in the KVS Regional Office, Guwahati and the other at 

V 	 Kendriya Vidyalaya at Mangaldoi. 

COpies of bath the representations dated 18-12-2003 and 221 2-

2003 are enclosed herewith and marked as Annexures - "F" and 

respectively. 	
V 	

V 	 V 

V 	
11. The applicant because of his illness submitted a application dated 30-12- 

2003 to the authority requesting for leave on medical ground, enclosing 

therewith a medical certificate of the authorised medical attendant. 

A copy of the said application dated 30-12-2003 along with the 

enclosed document are enclosed herewith and collectiely marked as 

Annexure - "G". 

12. 	The applicant because of his illness has not yet joined in his 

transferred post. 
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It may be mentioned that the Government of India in the Ministry of 

Personnel, Public Grievances & Pensions (Department of Personnel & 

Training) has framed a scheme for posting of husband and wife together at 

the same station. This is contained in the Office Memorandum dated -12-06-

1997. The said scheme as contained in the office memorandum dated 12-

06-1997 is still in force and holds the field. 

A copy of the said office memorandum dated 12-6-1997 is 

enclosed herewith and marked as Annexure - "H". 

The pplicant's wife is a permanent employee of Pragjyotish Gaonlia Bank 

and is presently serving in the Ganeshguri Branch, Guwahati as clerk-cum-

cashier. The said Bank does not have any branch or office at Haflong or in 

the entire North Cachar Hills district of which Haflong is the district 

headquarter. It haê been the consistent prayer of the applicant before the 

authority for posting him at the same station where his wife is serving. 

I 

A copy of a certificate date.d 27-12-2004 issued by the Branch 

Manager, Pragjyotish Gaonlia Bank, Ganeshgun Branch is enclosed 

herewith and marked as Annexure - "1". 

It may further be mentioned that the applicant's son Master Bhaskar Deep 

Kalita is a student. of Class - V studying in the Faculty Higher Secondary 

School, North Guwahati. The annual examinations in the said school for the 

session 2003-2004 is commencing from 16-3-2004. Further, the applicant's 

parents are quite old and they are keeping indifferent health. The applicant's 

- 	presence with his parents has been necessary at this stage of their lives. 
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The applicant has not been informed anything by the Respondents 

regarding the representations submitted by him and his wife praying for 

modification of his transfer order dated 11-12-2003. It appears that no action 

has been taken on the said representations.. 

The impugned order of transfer dated 11-12-2003 has caused serious 

prejudice to the applicant. The same would have the effect of jeopardising 

his family life which in turn would have an adverse impact on his service 

efficiency. His representation on the subject are also lying unattended. The 

applicant is aggrieved by the same, hence the present application. 

VI. GROUN DS:- 

For that the impugned order dated 11-12-2003 is bad in law as welLas 

on facts and the same is as such liableto be set aside and quashed. 

For that the impugned order virtually amounts to a punitive transfer. As 

has been stated above, the applicant had submitted a representation dated 

04-07-2003 for ,  modification of his previous transfer order. He had also 

submitted his application for transfer on request in terms of the KVS 

guidelines dated 14-08-2002. If the authority had any difficulty in acceding to 

therequest of the applicant, the applicant's representation as well as his 

application for transfer on request could have been rejected. However, 

instead of doing that, the authority in a vindictive manner, transferred the 

applicant to Haflong. 

. 

	

	For that the impugned order has not been issued in the public interest. 

Rather, the same amounts to a punitive transfer. 



'H. 
For that as per the Government of India policy contained in the Office 

Memorandum dated 12-06-1997, the husband and wife should invariably be 

posted together in order to enable them to lead a normal family life and look 

after the welfare of the children. It has been the persistent prayer, of the 

applicant before the authority for posting him in the same station with his 

wife. As has been stated above, the applicant's wife is a permanent 

employee of Pragjyotish Gaonlia Bank and serving at Ganeshguri Branch at 

Guwahati. It has branches at Mangaldoi, New Bongaigaon and other places. 

But there is no branch or office of the said Bank at Haflong as well as in the 

entire North Cachar Hills District. The Respondents are duty bound to 

comply with sucft Government guidelines. The failure to do so has vitiated 

the impugned order of transfer. 

For that the applicant's minor son is in the midst of his academic 

session. The an'nul examinations are starting from 16-03-2004. The 

Hon'ble Supreme Court has held that mid-session transfer orders should be 

avoided. Being a model employer, the KVS authorities are required to look 

into' the hardships faced by its employees and try to balance the same with 

the administrative requirements. 

For that the applicant',s parents are quite aged and are keeping 

indifferent health. The applicant's presence at his home at Guwahati has 

become very essential now at the fag end of his, parent's lives. 

For that there is no necessity or requirement for the applicant's 

transfer to Haflong. The applicant has pointed out before the authority and as 

41 

has been stated above, 2 posts of UDC are presently lying vacant, one at 
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Kendriya Vidyaya Mangaldoi and the other at the KVS Regional Office at. 

uwahati. The applicant's posting in the above places would amount to 

substantial compliance of the above office memorandum and would enable the 

applicant to lead a normal family, life as well as enable him to look after his old 

and infirm parents. 

. For that the applicant has been subjected to frequent transfer. Earlier, 

he was transferred vide order dated .4-12-2000 from Kendriya Vidyalaya, 

Mahgaon to Kendriya Vidyalaya, Nirjuli (Arunachal Pradesh). That order was 

cancelled vide order dated 10-04-2001 when the applicant approached this 

Hon'ble Tribunal. However, by a subsequent order dated 16-04-2001, the 

transfer order dated 04-12-2000 which was cancelled by order dated 10-04-

2001 was again modified byorder dated 16-04-2001 whereby the applicant 

was posted at Kendriya Vidyalaya, Khanapara. Against the normal tenure of 5 

years, the . applicant was again transferred from Kendriya Vidyalaya, 

Khanpara to Kendriya Vidyalàya, New Bongaigaon vide order dated 31-03-

2003 i.e. less than 2 years. The applicant has not yet completed 1 year at New 

Bongaigaon when by the impugned order dated 11-12-2003 he is being 

transferred from New Bongaigaon to Haflong. It is thus clear that the applicant 

has been subjected to frequent transfer, each time much ahead of the normal 

tenure of posting. The jurisdictional High Court has held such frequent 

transfers to be mala fide. 

For that the impugned order is vitiated by arbitrariness and 

unreasonableness. There is arbitrary exercise of power by the authority in the 

- 	 present case. The Respondents have acted illegally in issuing the impugned 

order and the same. is violative of Article 14 and 16 of the Constitution of 
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India. There has been total non-application of mind by the Respondents to the 

relevant factors while issuing the impupgned order. There is malice in law as 

well as on fact and the same has vitiated the impugned order. The applicant 

has been subjected to an unfair treatment and the same has prejudicially 

effected him,. 

(10)For that' in any view of the matter the impugned order is wholly untenable 

and the applicant is entitled to the reliefs as prayed for in this application. 

Details of the remedies exhausted :- 

The applicant had submitted representation before the authority but 

nothing has been done on the said representation. 

0 

Matter not previously filed or pending with any other Court :- 

• • The applicant has not filed any other case/application in any  other 

court/Tribunal regarding the present subject matter. 

Reliefs sought : 

Under the facts and circumstances, the applicant prays for the 

following reliefs- 

(1) To set aside and quash the order bearing F.No.12-8(10)12003-

KVS(Estt.111) dated 11-12-2003 issued by the Education Officer, 

Kendriya Vidyalaya Sangathan (Annexure - E); 
S 



49 
13 	 ,. 

To direct the Respondents to consider the representation of the 

applicant dated 4-7-2003 (AAnexure - C") as well as the applicant's 

application for transfer on request dated 1-10-2003 (annexure- "D-1"); 

To pass such further order or, orders as this Hon'ble Tribunal may 

deem fit and proper;' 

Cost of the proceeding. 

Interim order prayed for :- 

Pending disposal of the present application, the applicant 'prays for 

stay/suspension of the transfer order bearing F.NO.12-8(10)/2003-KVS(EStt.IIl) 

dated 11-12-2003 issued by the Education Officer, Kendriya Vidyalaya 

Sangathan (Annexure - 't") . 

Particulars of the Postal Order :- 

Postal Order No. 	- 	11: G: 378257 

Date 	 - ., 01 -032004 

Issuing Office 	- 	Guwahati GPO 

Payable at 	- 	Guwahati GPO 

XIII. List Of enclosures :- 

An Index showing the particulars of documents enclosed. 
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VERIFICATION 

I, Shri Pradip Kalita, Son of Shri Rabi Ram Kalita, aged about 42 

years, by profession service, resident of CA Gotanagar,MaIigaon, Guwahati - 

11 dd hereby verify that I am the applicant in the accompanying application. I 

am acquainted with the facts and circumstances of the case. I hereby verify that 

the statements made in paragraphs Ito XIII are true to my knowIedgeand that I. 

have not suppressed any material fact. 

Guwahati,the 3rd  day of March,2004 	 Applicant 

S 

C 
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CENThRL RUINJ5TrATIvc ThI8AL 
'. 

RIG1NAL APPLICNTION NO. 
• 	 • 	

/?47 	
.Rpplicant. 

Versu3 

UPiOn Or India •& Ors 	
. 	Respondents. 

Fur the PPiicant(s) /a . 13 ,  k; 
I 	 • 	____ 

FQr the Re span den ts 	,i 	 $ 

DATE - 	
QRDER 

4.12.ob Present s  The HOn'ble Mr 
D.ChO 

dhury1 Yice_Chajrm 
I 	

The HOn'ble Mr M.P.Singh 
Administrative Member. 

One more familiar issue relating 
to transfer and

The 
pplicant who is now working as UDC 

 in KendrIya Vidyalaya  -. 	 M ,aliaon Under 
. he respondents has been transferred to N

irjull at Arunachal Pradesh The 

pplicant has raised numerous groun... 
ds cha1lengjg the transfer order. 

• •..: . e Such grod8 is relating to his 

righto be Considered for POSting 

Mnder the Scheme of Posting husband 

d Wife at the same Station. Mr S. 

arma, learned Counsel appearjn, for 

the appilcant referred to the Office 

emorand No.28034/7/86E 
dated .4.86, which is 

Subsequent 
ended in 12th Jufle,1997 Also  iy-

heard flr 
B P.Ti learned Cousej 

for 
H 	

S1ne the matter relates to the 
area of administrat4on 	are of the view 

that ends of Ustice will 
be met if a direction is issued to 

the plicant to make an appropriate 

representation before the concerned auborj tsr 
/arring his griev8 Within a 

ok from today. If such represen 

'? 	PP 

MI? 



1. 

14.12.00 -tation is made, the respondents shall 

consider the same as per the departmental 

guidelines and pass ne.asy orders 

thereon, as expeditiouslyossible. 

Till the aforementioned exercise is 
t4lrL. 

comp1béc, the impugned. ordeLaLLjr 

dated4.12.2000 pertaining to the appl1cant 
1 w4&' 
jf \ 	 tzansrring him from Maligaon to Nirjuli 

shall remain -uspcnd-ed suspended. 

T /4) 	iJth the above direction the applica- 

tionis disposed of. There shall however, 

be noorder as to costs. 

1., 	 SØf-VICcHAJRfqAN 	 H : 
Sd/MEMBER (R) 

• 	

• 	 •t 	

•• 

GqCV6rV olnce'v (J) 
• 	

• 	 111 efii 	(v1l5 	1• 

Usnlval AdmInI1r3t.IA TIIbUSJ 

c1i 	-th 

GuwIhft ,.i,ch. GuwahiW. 
• 	 y miaft. '1ii)- 

it 

J 

• 	 I 
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Kendriya Vidyalava Sangathan 
(Esstt.-i Section) 

) 	 18, Institutional Area, 
Shalieed Jeet Siugli Marg, 

New Deihi-liggiG 

Transfer 

Dated: 

With reference to the representatjoi dt.j-—/ of 
Smt. 1i.ra Kaljta w/ Sh. Padip Kalika, UDC, transfer 
order of Sh. Pradip Kalita, UDC issued vide'rder ofeven 
flo. 

dated 04-12--20 as per provisions cojtajned in para 
-/CL 10(1) of Kendrjya Vdya1aya Sangatha' 	Guidline 	from Kenclriya 	Vidyalaya, 	Maligaon 	to 	Kendriya 	Vidyalaya NIrjui1(NERT5) is hereby cancelled. 

This issues with the approval of Commjssic,ner, KVS, 

Copy to: 

(H. K .Rao 
Dy, Commissioner(Admi 

1.. 	Sb, 	Pradip Kaljta, UDC, KV Maligaoi, 
2 	

SmL Mira Kaljta w/o Sb. Pradip Kalita, Railway 
S 	qr. no. 	285/A, 	West 	Gotanagar, 	Haligaon, (luwahat 1-78 1011 

The 	Principal 	Kendrjya 	Vidyalaya, 

The Asstt, Commissioner, (RO) Guwahati, 	As Sb, 
Pardip Kalita has filed O.A. No. 23/201 

in the 
CAT Guwahati bench, aginst his transfer order, hence 
he is requested to inform the Hon'ble CAT, 
accordingly under intimation to this office. 

The S,o. L&C Section alougwjth file bearing No. 
1917 i (41 / 20 o1_icvs(L8,c) 

6. 	Guard file. 

1 

C 	 ,. 

c. 

/ 

ire (49 
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Kendriya Vidyalaya Sangathan 
(Estt. 	IV Section) 

18, Institutional Area, 
Shaheed Jeet Singh Marg, 

NEW DELHI - 110 016. 

• 	
NoF.l2_1(DT)/2oo0_Kvs(EIv)/çq 	 DATED:t2 

iQDIIcAT1oNpRpER 

In partial modjfjcaton 	the transfer of following employee 
ordered on public interest vide this office transfer order of even 

number dated 4.12.2000; is hereby modified in KV as shown in col. 5 
against his name as under:- 

Si, Name 	of 	 Transferred 	 Hodifjed to KV No. UDC 	 From KV 	To KV 

1 	2 	 3: 	 4 	 5 

Sh. Pradeep 	Maligaon. 	Nirjulj 	Khanapara Kalita,UDC 

The other terms and conditionsof above said transfer order 
dated 4.12.2000 will remain the same. 

This issues with the approval of Commissioner, KVS, 

(H. K. Rao 
Dy. Commi.ssjoner(Admn 

Copy to: 

- 	 Individual Concerned. 
The Principal KVs concerned, 

The Asstt. Commissioner, KVS, ROs concerned, 
Guard file. 

OLA  

/ 

- JaVA 

\ \c 5 

• 	4Z' 
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Annexure - B 

18, INSTITUTE ZONAL AREA 

SHAHEED JEET S1NGH MARG 

NEWDELHI-110 001. 

No. 12-1(D)/UDCL/20003IKVS(Estt.11I) 
	

Dated 3 1-03-2003 

TRANSFER ORDER 

In terms of clause I 0( 1)&(3) of the transfer guidelines which inter alia provides to create a 

vacancy so as to accommodate the persons who are figuring in priority list H, as per their priority 

position, transfer of the following is hereby ordered on request/in public Interest. The lady 

employees getting displace out of the Notional zone have been adjusted against the vacancy within 

the Notional Zone subject to its availability. Otherwise, the seniormost male teacher in the Notional - 

Zone has been displaced out of Notional Zone to restrict female employees displacement within the 

Notional Zone. In case both the above options were not possible, the female employees have been 

displaced out of Notional Zone. This ias per amended clause 10(2) of the said guidelines circulated 

vide 1 -1/2002-2003JKVS(E.11) dated 8-1-03. 

The employees transferred in public interest is entitled for all transfer benefits as per KVS 

Rules. The transfers are with effect from 1/4/2003. 

POST : NIS SUBJECT: UDCL 

P.No. Employees Nanie Sex ' 	 TRANSFERRED 4 	Female Nature of 
R.No. UAN/SSN 0. Froin 	To 	. Disp. Transfer 

KV STN RGN NZ KV STh RGN NZ I-Z' For 

1 2 3 4 5 
I Naravan Chandra Kalita M 1435 	224 	10 	1442 	227 	10 On 
22 6023 New Bongaigaon 	Guwahati:Khanapara request 

(BY DISPLACING) 
I Pradip Kalita M 1442 	227 	10 	1435 	224 	10 U/c 10(2) 
22 6024 	 . Guwahati:KhanaparaNewBongaigaon  

This issues with the approval of the competent Authority of KVS 

NZ = Notional Zone 

(.p,. 

t 

Sd!- xxx xxx 
31-3-03 

JOINT COMMISSIONER(Assam) 
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DISTRIBUTION 

The individual concerned. 

The Principal concerned with the direction to relieve the employee immediately. 
They are also directed to intimate this office/RO concerned about relieving/joining 
of the employee. 

: Asstt. Commissioner, KVS, RO concerned for information and necessary action. 

Audit and Accounts Officer of the Region concerned for necessary action. 

General Secretaries of the recognised associations of KVS. 

Office copy. 



--C 
Mr 4  P. Kalita 
Upper DiVLj. Clerk 
Kendriya Vidyal aya , 
N. F. Railway, 
New Bongaigon 4  

To, 

The Jojt ComajLssjoner (Admn,) 
Kendriya Vidya La Sarigath, 

-............ 	
9 Shah.i.djeet Sinh Marg, 

New Delhi. - 16. 

't7/ (Through Proper Channej) 	
Dated, 	July P 400).  

Sub :- Modjfjcatjo; of tra.nsfe.r order from K.V. New Borigajgo to 
K.V. Mangioj or nearby Guwahati in respect of myself. 

Respected Sir, 

With due respect and pro.touj submission, I beg to state thctt h few following :Lines before 
your honour for favour of your kind Consideration and necessary action please. 

That Sir, 2.Lnee,recently I have been tro serred from  K.V .  Khanapara, GUwahatL to K.V. New 
Bongaigaon in Compliance in your !(VS New Delhi letter No. F  

Accordingly, I had reported for my 
duti5 as W 	

dt 4  31/3/03 0  
C on 24/5/03 at K.V. New Bongajg 

That Sir, mj wile is a Regional Rural Bank emPloyee. under 
Pragjyot5 GaonljBarüc, Ganeshguri i3ranch, Dispur, Guwahati (A 

Copy of the Service Certi.Ccate 
from the employer is enc1od here;.jth for your kind. perusal s Annexure...A) about 20 k.tn 

distance from my residence of Maflg:oii to duty place where my whole family are resid±ng alongwith my minor child as well as my 
ailin,g poor health rather who is residing with m and Wholly dependeflt upon n. 

3 / That Sir, my minor child is styjng in Private School in Faculty Higher SOCondry School, Amingaon, North Guwahati to the 
3tefldard of c1ass' about 15 k.rn,.djstance from my resjdenc0 

or Maligo, Guwahtj, So it is not possible to look after my Child is far from the away of the . ed ucation/welfare without helping or Lth r for proper guidaflc 4  of the 
daily school routine works and therej2 no any member to look after my family in the present station. 

4. Yat 
Sir, I arr.. the 101pjd earning member of our family, only 

bre,d earner of my family as wfl as my ailing Lather more th 
65 years old has been sufferj 	Lr 	Athii wit} hypo -  nst 	i stil.1. un1er treatment at. th consut 	Doctors S so they are he110 in my abot at the resjden 	of aligaon, Guvrahpt (A 0oy of th Treatme re t 	A • . A j 	

'Lth 	
P 	7 

L's Azmexure.3) k. 

Sb 	
That S.tr, cne to know from rlibj sorcc that he is a new Kendrjya VidaLaya has opened. 

at Mangoj, Dst 0  Darran, from tkn academic year 2003.04. Hence one post of WC is lying ;acarit in K.V. Mangldj which place is a Ccflynjent for me to and fro journey daily from Maligac : 
 to Mangaldoj Bus services is available d allow me to Continue besb services to tI K.V.s. 

Cc'ntd, a  24 



6. 	That Sir, I would like to draw your kir1 attention in provision 
•containeUx in Govt. of India, Ministry of personal, public Grievances 
& pensiofl3 O.M. No, 2803 14/2/97/ESTT (ps) dt. 12th June 11 997,nd 
emphesisin& the need for posting husband and wife In a sin1e station 
and also  there beir, a stamp of approved by the 5th Central Pay . 
Commission recomniexiAat.tofl regarding the need to post husband and ife 
may invariably be po5ted together in order to enable them to 1ea4a 
normal family life and look after the welfare of the children. 

iaien which is not sate at all or a iay aionIth my minor chjld 
ithout helping of the attendant as because as a lady she Can not 

residing alone at the present law and order situation prevailing in 
Guwahati as disturbed area still danger to the human life • Besid.e, I 
am also facing certain problems which are beyond my control to solve 

and thus I am mentally disturbed here. 

In view of the aforesaid facts and circumstances, I pray ycur 
hen our •t o 	 fr or'de r fr omK, V, N e, 
aflld oi District Darran or neayuwahati on c ompe ns onate 

ground. Moreover your small favour will 'be great bussing to me ard 
help me render my best services to the K.V.S. being free from big 
worries of domestic life to av9id any untowards incidents. 

Therefore, I earnestly request your good of:Cice kindly to look 
into the matter personally to mi1'y the transfer order from K.V. 
New Bongaigaon to K.V.Mangaldoi. And hence I may kindly be poste(i at 
K.V. Mangaldol (Dist. Darrang) on compensonate ground for your kind 
favour is solicited. 

Hoping your earLy action is eagerly awaited. 

Thanking you in antiCipatiCt. 

Yours faithfully, 
Enclo. : As above. 

(RAD P KALITA ) 
I. 

Advane in Copy to : 

The Joint Commissioner (Adrnn.) 
K.V.S. (H.Q.), New Delhi for kind information and 

favo.rable action pleaz. 

Ir Cc,' 
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ENDRVYA VWYALAYA SAN GATHAN 
Li,t 

\/ Regional Oil 
Phn 	25,1jg 

257173 
iu1u 	rfn1 	MaIgor Chata rc!e 	F 

Guwahaj 	781 012 . Aitu' 	C-I 

No F. 	
103/20O2_S(GR)/.  

Ii 

Dated 	
107_20. 

To 

The Joint COicionr(Cjnm) 
Kndriy 	Vid y 	1r ya 	Srtcja tho ri (Iiqr g) N, Dihi 	: 

Subjoct g FOaJ1r0f Opp1jcj0 of Mr, P. K1it. tordriya Vidyalaya, N 	 UDC,
ev Borra1çn br trnft,r to Ior4x1ya Vldyalayô, Mrvj1dt,1 - 

Str 

I rn orwardi 	hrewi tli the Copy ,f pplico ti on  datcj 04th July,2003 of Mr 
PiadlpKa i1ta, UDC, KnJrjyo Vidy1 	Noy Bna1 	

rcquest1ri for Clfjcatjon of 
hi tran3for fora1ruj1j 	Vldy1ayap.j3iaj 
l<rriya Vldyulay3, }.1 r1 

1ror ncesary ctjo at your 
V 	 - - -- 	- -- --. - ---- - -• -• 	- V V  - 

end 0  

YQura fnithfullyb 
End0 	A 	XVo 	

•. 	

V 

SEFLRAWAT ) 
A 

Copy to 	
SS1ST1T CC4ISSIONEJ1 

- 

	

Incipult lIrj 	Vjd1 a ya 	w BO 
ngaigool, for infcrrnUon 

ft*p 

:L. 

7. 
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F.1-1 /2003-2004/KVS(Estt-l11) 

KENDRIYA VIDYALAYA SANGATHAN 
18, INSTITUTIONAL AREA 

SHAHEED JEET SINGH MARG 
NEW DELHI -110016. 

ESTABLISHMENT SECTION 

A 	- 

Dated:14.O8.2002 

The Principal, 
All Kendriya Vidyalayas 

Sub 	Annual request transfer in respect of teaching and non-teaching staff of Kendriya Vidyalayas 
for the year 2003-2004 - applications regarding. 

Sir/Madam, 	S  

It has been decided to invite fresh applications from teaching and non-teaching staff of 
Vidyalayas (excluding Principals and Vice-Principals) fdr effecting request transfers during the year 2003-
2004. All are eligible to apply except those covered by clause 18(d) of the existing transfer guidelines. 
Application format has been modified now and accordingly instructions have been revised to that extent. 
Hence those employees who preferred applications for their request transfer in response to KVS(HQ) 
circular No. F. 1-112002-KVS (E.11I) dated 14.8.2001 are also directed to pply afresh in the new format for 
request transfers for 2003-04, as the earlier application does not conforrn'to the present requirements and 
they will not be considered strictly. Principals are requested toensuTh this. 

PUBLICITy, 

There have been general complaints that the instructions accompanying application form are 
not made available to the applicants. It is made clear that the awareness of the instructions in proper 
perspective is necessary to fill up the application form without mistakes and with the correct code (s) 
wherever necessary. Therefore, a set of three copies of this application is being sent alongwith instruc- 
tions. One copy is meant for official use, another for reference in the library, and the rest for display on the 
Vidyalaya Notice Board. 

HOW TO APPLY 

Eligible employees desirous of seeking transfer can prefer only one application (in quadrupli- 
cate) in the enclosed format (either for intra-station or for inter-station). 

The applications must conform to the given format both in form and content. 

No enclosure is allowed with the application. 

Medical Certificate in support of request on medical grounds and/ or declaraUon regarding 
employment of spouse are part of the application. They should be obtained/recorded on the.1 
body of the form itself to avoid detachment. 

Over-writing must be avoided. 

Utmost care should be taken to fill up correct GPF/CPF No., Ky code and Station codes after 
careful reading of all the instructions in the prescribed columns, respectively. Wrong codes, 
even if filled inadvertently, may lead to wrong transfer/pting, which cannot be changed later 
on. 

.Go 	
j 

.1 
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4.. 	CODE OF CONDUCT REGARDING CANVASSING OF NON-OFFICIAL /OUTSIDE INFLU- 
ENCE 

Attention of all concerned is drawn to the provision of Article 55 (27) of Education code and 
Rule 20 of CCS (Conduct) Rules. The employee concerned be informed that any violation 
thereof shall render them liable for disciplinary action. Canvassing in any form, Overt or 
Covert, direct or indirect will automatically disqualify teacher/staff from being considered for 
transfer and his/her name will be removed from the priority list of transfer and disciplinary 
action will be taken against the teacher as per CCS (CCA) Rules, 1965 I  

5. 	ENDORSEMENT J 

(I) 	The application and declaration wherever necessary must be signed by thm- 
ployee himself/herself. Applications endorsed by spouse, parents etc for, and on 
behalf of the ernp!oyee is not acceptable and hence should not be forwarded. Medi-
cal Certificatemust have the signature of Civil Surgeon/Chief Medical Officer. 

The forwarding note must be endorsed by the Principal after satisfying hi mse lf*/ 
herself personally of the correctness of the entries made by the applicant. It has 
been observed that the details furnished by the applicants are not subjected to proper 
verification before endorsing the forwarding note. Therefore, the Principals are re-
quested to pay their personal attention to ensure correctness of the entries, so that 
wrong information does not affect prioritization. Any wrong information filled in by the 
applicants and duly counter sigped by the Principal will attract disciplinary action 
against the individual as well as  ~ he counter signing authority. 

SUBMISSION OF APPLICATION 

Last date for submission of applications t 
ruplicate, is 1.10.2002. These may be arrangedasin 
in duplicate (in two lots with separate lists) to the As 
later than 10.10.2002 and one copy of the application 
copy containing Principal's endorsement be returne 
Application of the employees who are not eligible to b 
the Transfer Guidelines should not be forwarded to t 
directly by the Principals will not be entertained by 

- '-'- 	 - 

will not be entertained. 

LATE APPLICATION:  

the Principals of the concerned Vidyalaya, in quad-
ra-station and inter-station requests and forwarded 
istant Commissioner of the Region concerned not 
nay be retained in the Vidyalaya and the remaining 
I to the employee for his/her reference & record. 
considered for transfer in terms of Clause 18 (d) of 
e ROs. Advance copy of application(s) forwarded 
he Head Quarters. Princi pal should forward the 
iwhen received, after comoletjna thp fnrmlit;cc 

Applications received after the stipulated cates mentioned above, will not be considered. The 
applicants and the Principals should, therefore, strkftly adhere to the target dates specified in para 6 
above. Inordertovrj 	 - 	 . - - 

Yourj,ithfuliy, 

,.JBist,) 
Jt. Comrnis6;à1i(Admn) 



-' 

- Copy forwarded for information and necessary action to :- 

1. 	) Asstt. Commissioner, All Regional Offices, Kendriya Vidyalaya Sangathan. 

(a) 	He/She is requested to go through each set of application carefully before submis- 
sion. May send one set to KVS (Hqrs) duly completed in all respects as under, so as 
to reach by 31.10.2002. 

PGT,TGT &HM 

PRT, Misc. Categories & 

Non-Teaching Staff: 
(Except Group-D) 

As one bundle to Estt.11I 
Section 

As one bundle to Estt.IV 
Section 

Instructions given vide KVS (HQ) circular No. F.1 1/95-KVS(Estt.l11) dated 6.9.95 may also be 
followed, wherever required. The instructions available at clause 2(ii)(b) of transfer guidelines 
may be followed scrupulously in the case of non-availability of ACR for any of the year indi-
cated at serial No. 9 of application form. 

May indicate entitlement points of performance as well as total/grand total there at SI. 
No.9. 

Verify the application submitted by the applicant thoroughly. 

Shall feed in the application form as per instructions given in the training programme 
organized in the first week of August 2002, for the purposes of enabling on line transfer. 
The booklet distributed during the training programme may be utilized for the purpose. 
A copy of the same is enclosed for ready reference. For further inquiry may contact the 
EDP Cell of KVS (Hqrs). 

In case of receipt of applicaton on medical grounds, the same may be forwarded/vert-
fled by the Medical Board constituted at the Regional level, before adopting the proce-
dure at (d) above. After feeding in the data, one set of application along with Medical 
Certificate in original should be sent to the Headquarters for final verification and one to 
be retained by the Regional Office 

2. 	All Officers and Sections of KVS(HQ) 

Joint Commissioner (Admn.) 

3 4 

(4 •  

• 
I - 
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UNIQUEAPPLICATIONNO . 
(FOR OFFtCE USE ONLY) 

G ripi No. 
(SIrkc out whchtvrr is not upplicabic) 

KFNI)RJyA VIDYALAYA SANGATHAN 
APPLICATION FOR TRANSFER ON REQUEST 2004-2005 

Note I: Read instructions carefully before Idling up. 
2: Submit only ONE application in QUADRUPLICA'I'F 

- 	
j-s PRESENT REGION PRESENT STATION 	PRESENT K.V. CODE/  CODE 	 CODE 	

OFFICE CO 	
POST HELD & SUBJECT

E 	
(ALPHABETS) 

2. \\'hethcr Male/Female (M/F) 	
rE71 

3. Dtc of birth (DI)/MM/'yyyy) 

4 (i) 	Dale of appointment in the present post 

(ii) 	Dato ofjoining in the PICSCnL Post: 

In the present vidyaiaya 

In the PreSent station 

Details of last transfer/postin g  

Reason 	
Year 

C. 	 S3 

Grouitds for seeking Transfer  

LJZJ 	iiij EJ2JIi 
cij EJJj 

EI1 	If 
EIJijj 	ii 	LLII 

V
From 	

V 

Stn d 
VV V  

a) (I) Death of Spouse within a period of 2 years 
Preceediog the (late sf preferring this 
Apphica(iofl(y,N) 

If Yes, Date of Demise 
(DD/MM/Yyyy) 	

. 1• b 	
Medical Grounds (See Instruc[ioi) (YIN) 

C) 	
Ltss than three years to retire (L1LR)roufld (Y/N) 
(due to retire on or before 31 .3.O(J/) 
(I) Date of rctiretn t  

D . 

ELIJ 	JLTiI 
Ej 

m 

Vt 

V 	 V 

I 	- 

V 	

V 	
t!cI\1 



Category Code 	 Division Code 

(I) 	Lv III Is 	I 
(ii') 	LIIIIIIi E 

• 	(iii) 	L!__i H 

- 	 (iv) 	IN !S 

LIJ-I I s1 

Li_i r LIII1 
• 	 (vii) DIIIIIiI1IIIiIiiiij 

,rol3m 

HHLI 

I  LFI1•. 

(Please fill-up if applica6ie) 

Total : A 

d) 	Others (See instEuCtjons for foUowing Co(les): 

36 
	

\ 

Entitlement Points Applicable 
(Y/,N) 

Th 1 [N 	1 
LL I 0 	1 1 	N 

LI2 	I DR:. 
LL L_1 ET1 
LI--•1 . 	1 

(Please fill-u 	if a pj1iicahlc)  
LZ 	.zJ /2.- L 

(Please fill-up if applicable) 

I 	I 	12-1=1 	/S 

Completion of 2 years of continuous stay in Very hard station or 3 years of continuous stay in NE & hard - - 
	- 

	

StatiOn 	.5 years elsewhere as on 31-3-2004 excluding the period of absence (YIN) 	 - 

Only for those who are at their present place and as a rcsu!t of posting on deployrncnof surplus adjustment or closure of 
Vidyalaya or closure of stacam (PLEASE PEAD THE INSTRUCTIONS \'ERY CAREFULLY) 

Details of present posting 

	

KY 	Station 	 From 	 To 	 Period 
of absence 

	

______________ 	
in da s I II 	m L 	I Th 	L 	3 I L2 1010141 	L 

Earlier transler(s) within the last five years fIo be filled in only if (a) above is npplkal)lc). 
(in descending order) 

KY 	 Station From To Period 	Reaoris 

f5DIMMIYY[+ fD1)7MM/yyyy 
of nbscnce 	for 

I 	fl 	ILflLI EI= LI 	II _HI 	I 	I 
indayS 	transfer 

HLI I 1E 
I ifl HHLHfl I nfl 1LflLJ I I 	Ifi 	V LE 
I fiLl fl.LflLIILI I nfl ifilL I I 	iLl 	1E 

I I 	Iflil flfl 	I I 	II 	IE 
LHflLI I I 1LIJ[ I1fl 	I I iLl 	1 1HD 

---.---- ----- --.--.tr 	....... 

.. 
to 

1• i'4--- 



- 	
. 	 37 

9 (a) Fcn 011cc Use OJdy(rfll)i1(l.Il) 
I1titlenient Poin 	of crfonmnicc during tln last) 'cais 

m 2000.2001 

- 	 . 	 2001-2002 

JJ 2 002-2003/h. 
C: md tot ml of 	

lotil Ii l.1m(itieinent 	,\' -t- ij 	

m crotal of 6 (ci) + above) 	
. 	 rcLJpaj.JjJ)) 

Whethc MDC' grounds accepted by Regional Mc(lical l)oaul (Y/N) 

Case of 1)51' verification done (YIN) 

of LTR vcriflcaion done (YIN) 
 

t)aic 	

Signature of Assistant Coininissioncr 

.......-.-- 	.- 
	- 

't I  Choice Yidyaiaya 	or Station(s) 	 . 	
-. 

Emnployccs arc eligible o apply cithcr for 	I1.slatjq lrn1cr (SLNo. 	
lr::nsfers (Sl.N0jp. Application filled in for both types of transfers i.e. Sl.No. 10.1 and 10.2 will be 

	flrflareed 	
V 10 .1 	bor mu a Slaujoim transfer - Choice Vidyalayas 	 0  

(vvilli in the same. Station) 	 K.V,/Officc 
.Comic (Please see 

-.---.. ---- 

EEEEE 

10.2 	
For Jitter Station (rnns(er Choice Stations  
(from one station to another) 	 STATION Code 

(l'ieasc see inSIrmlcioii5) 

LIiIL1Li] 

r 
It. - 	Category of place WllcrcspoUcc is working 	- 

rMl ce7• 
- 



Have you given the declaraUon rcgarding the  

Employment and place of posting of spouse (YIN) 	 ••.. 1 	I 

Have you obtained a MC on the form (YIN) 	 t7 

14, 	Type of diseasecertificd in the MC ovcrliat  

15 	Relationship of the patient with the ippIicart 	 ('1 1 i 	Please Fill up code 

1 Shri/4 	
((t( 	Sb 	DIOSA 	AS 7<P 	do hcrLby 1rirmitht thL 

information given in SLNo. 01 to 15 excepting Sl.No.9 of this application are correct and that the medical certilicate (M.C.)fdeciarthion 

given is/arc bona [ide and I understand tint wrong/supprcsscd information shall render mciiabk for dicciplinary action 

Piace: 	
V 	 Signature: 

Date 	//0 	o3 ...............................................Name 	: 	/D 

• 

(2 	
1 



'to. 	
• 	

.. 	 \ 	' 

_). 
I) ECLt RATiON 

(ls.hidly Fill the li;[uriiiatiuii in (mlii lticis. Strike out wimiclieeris not :ii,licatiic) 

- 	
- 	 L, 

sokninly declame that my spousc 	is presently Ln11)loycd at! .+4idec-4I4JCFS-01 

	

c37.JL3c1L 	 (l'lacc)s Coec/'- CC7)2— PA,SjisigJiation)in 

	

)&)L( 	(44%uii1/branch)nce 	 .2. i1 1  

(Date). Ji.rs/her lull office address with Name and I)e.signaiiomm of immediate superior/detail of self-employment is/are as inflows: 

imnie and 0i1ice/Reisiercd Business 	 . 	 . 	 Name and Address of Immediate Superior 011iccr 	
. 	 . 

	

Jr Prolessional Adducss of Spouse 	 : 	or Registration No. of llusiness/l'rolession 	
. 

.......... q ......... ~~/ 

	

tç 1 -H 	 A ( 

- 

Sgimaturc of time Employee  

Ninle 
 

l)csmgmmatmoum 	 . 	 I' 

For Office  usc only iii Kcndriy t'idyahiya 	 . 

•(.Simike out whichever is not applicable) 

'Disciplinary case 	pc 4/ 	sit 	fjjidifmmmn'commtcmplamcd aainsL •. :.:. 

•. 	 I•lie-cdicCertiimcnt7dëctatisii-giren-in--thc al lmcaiiu;rit.sel 1:_i s  ffbimTiliEEThptcnt-atithority; 

Ccmiifled (hat the details including entitlement irnints lurnished by the applicant have bcn verilied hom the service icconls i nd 
found correct. 	 . 

4. 	.Mtfhc was on Ic 	 1iui-pm during ' 	 and..s JLnv..ay/not a\:ly from duties. 

• S 	

(l'criod) 

ignature  

	

. 	 \ 	NmmeoIe Primmcipal 

Office SC,-ll 
' \.•.. 	................ • 	 -• 	 - 	 _-•- 	 ••. 	

. 	 Principa' 

Rcndriy Vmiyal3ya 

/1 
 

Now Bois 	fl 	7838 I 

	

, 	 - 

F's'uft: 1 Sl.No. I to 	tJI 0tQLJr1vc to be eimeckcd amid veriflcd by (lie l'rimmcipal from (lie service records. Time)' should take 
persommal immteresi7.wTid ensure that the cjitrin imiad c by the applicant are correct before con mm(ersigmming.. Any wrommg 
information tilted in by time applicant anti duly couimtcrsigmmed by the l'rimmciimai will attract disciplimmary ac6un against. (lie 
mmdividual as well as coumiteisigning autlimim;ity. 

2. Assistant Coumimimissiommeis have to ensure that the comiect required points are given in SI. No. 9 and iiiiplmnciit note I aliovc 
in letter and spim- it with respect to entries to be checked by (lie respective Piimmcipats ivitlmin their ltcgiomi 

3. GPF/C1'F Account Number also to he elmcked. 
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.- 

V 	111\L 	S.\( 	1j i. lcS]1I'r.l1L\I .VRFA 
•) I IA I fli)  

E. I SlN(, I i\ (AJ(J 

.i.• 	
iU).'2Oo3:vs(E3U1) 	

Dated: 

EROIDF 

Gui 

Trfer of Si 	Pr3dip KU 	LDç Kendrjy 	
Ne• 

Bongaj0 is 
hrcby ordefed to enj).4 Vjd'a.a 

}{ajjJ cifeci j public interq 

He Cntiticd to TA Jo1nin time etc., as per 
K\'s njje-

fl Ltiu 	
cflthe appro\J Ofcon1,tn1 auUioy kV 

EDLrC..; or1cER 

	

vi. 	dithJcOccthcd 

	

2, 	Thc Principal IWKV 
New Bongao &orlgWj the 

COpy of 	dcT 
resp 	of SI Prap 	

LD, thh thc 	lo hanJo 	thc 
Cop)' to him nd dited ignat 	mrv p1e. 	be ohtajn 	1k may be 
rlied iininedi. lie 	

' be pd TA etc. as per KVs 	1il date 
of relic! liould nmccft 	bcntt c d I. thc undcfsjgIied 
The  rincipal :v Hilflow, Ille date 0 1j0j11j11u in respect of S 	ap 

lit3. 	
shouJ prumprlv be U1taftd 

to the 
The 	gif Coms 	

VS(RO) 	
36.  

Gur 

1 	. 

p7JM 



I lEolfi 

\1 r. Pradil) Kalita 
U pper L)ivisioii (Jerk 
(entral (o:inagar 
Rly. 0 1.  N. 216 / A. 
ri aligaun, C uwahati - 11 

) 	1 —• 

The (oinniissonep, 
kCrI(lria Yidyalyi Saugath:in, 
iS, Ins (i(u tional ittc;i, 
Shahidjeet SiiigitPl i rg, 
New Delhi 16 	1 

(ibrougli The A sstt. Co in in ission yr. K. V.S.. C tiwa bali) 

Sub :- Modiflcatin of Tra usfer order from K. V. I lalUon.g to K. V 
or K. V.S. Regional () like. ( liwlilnht I ill respect of 

n y self. 

Re51n,cte(l Sir, 

With due respect and i)Iot(urld stil nissioii, I he: to state that the Iw llIuin 
hues liciore your honour for tvou ol vntii kind cc)nsldeIai!on and I 	eary 3C1u),i 
please 

I) That Sir, just SIX month I have been C oinpieted at K V Nc\ I IaIiaoti tS 
tiI)C, i iiisiiryd 1lan K V Kh&iitpaia 	a 	iii)liaiice ol your traiisir letter 
()IdCI No F. 12 1(D) 1 N IS : I IX[.; :;U i K \ S tllI -III) dtd .11' 
Maich' 2003 (('opy enclosed as AIlfle\hI;e .\ •\ccoidint:Iy I had iepoitcd li 
my duties as II )(' on 21 05 - 20fl 13 at K V NeJonyiwuj 

2) That Sir, I 	as not C01fl1)iCted ()I 5 \eaI 	'CI ICC in tile piewill post in the 
cailiei slaiinn of' (iu\;Iil;iIi diirini' rn', ICIIIII( 	CI ICC,' I WOILC(j at K 	\ 1– 	 , c 	 Kiianapaia we F (Ii 	My 	2001 to'C)( 	111 	 (nequenI \% I s 011 L 	 avy w 	12 	2000 to 	- 	J)0I I he I)cr;o(l of Icave should he 
CX(:iuded licini aLsi,t PCI 10(1 III ICIIII (It C ;tu.e I S II) (2) and (3)itliy_KV_ 

aCC()lflfliodate tile I CiUcSt 
usal and ready reFerence as 

AnneXilli: 	U) VI(k K \' S lci No : 	i '2U01 02 / K \' s : (R / 1500 
did. 13 	- 21)01 and Principa! K V KIltihipala Ieei No F SI/K V G 
2002 -- 2U1)3 / 11.150 did Ii? 	tO 	: R op 	eiiJ-i'd Ir you, ready., 
tekience a:; Ariiie:riic -- C) I Ictice the said ti;iiislr oidr (ltd 31 -- 03 	2003 
should not havi. hii is;iied a cc Iti 

' " 1' 

S. 
4 

S. 	• 	/ 

.' 	S 



That Sit, silice I Jiac 	tIaosfi(c(I luin K V New 13( IaIh,n to K. \' Ilall1o14' NC 	Illilsin 

-V.  
Ucr order Nu F12 F' V 	'lS]T •. iii did 	12 	2(103 (('oj))' enclosed fir your ready -' 	 - 

as Aitiieu1 

1 IhLt 	iI, lily 	llL j4 	RCLI(ildl Rura ll Bank Eniployce widLr l'idg)uLlsh 

	

Gaunlia ILink C 
ineshLuri 13ranch Dispur, Cuah1iti (A copy of the ser 

ILC 	
F CCI - t icate 'loin the :L:Ilpk)ycr 

isenc)sccI herewith as Annexure E). About 20. hni disinice fioi 	ftsldenc dl Tlli)r1 to duty place 	hire my 	hoL 
thin ily are r sidi n aki with Wy mi nor cli ild as cli as my ailing poor health 
pareii (s who is who! lYJCF)Cli(lctlt 0 1 1011  rile. 

That Sir, my niini cli ild is studyiri in l: ac  ul I) Ii ilier Secondary School at Amingao,i North 	
a1a i to thc starldIr(I of Class .\' about 15 Km distance 

my residcnc of N1ali'a ri 
 so it is not possitle to look a her my child is 

fir hio the aay I the education / ci ía re 
will lout lie I piri of I ather fur 

proper guidance of the daily routine orks and there is no aiy nleiiiber to look 
afler my flirnily in the present station 

'I 11a1 Sir, I am the low paid earn trig mclii her o 'our firii i ly, only bread eariier 
of' my limi i ly as elI my ailing father more than 65 years old has ')CerL suffering 

urn Asthiiia \ ith I lvpoteis01 still ii :ider trt'atrnerit it the cnnsultin doctors, So 
they are helpless iii my ahscnt at the residence of Malignori G u wahia (i A Copy of the treat In cmi cclii flea Ic furn the ANi A is enclosed herewith as Aririexur I) 

. 1 hatS 	thici aie to J)US( oil J1)(' 
are lying vacajit One iii K V MangaJdi 

and anot 'icr at K. V S. Regional ()fljc (hz aht, 

That Sir, apprehend 1 
 rig my transfer, I iii sell as cU as my i fe ill the tiiorith of 

July 2003 made reprcSc,i(jj0j1 prayi ni for mod, Cil(tor) of transfer from K. V. 

New I3ongaigaon to K. V. Manai(IQI has been forardcd by the Assit ('oinrmiissiori er 
 K V. S (tiwaJitt, idc Ins lelici No F 	10 - 3 / 2002 -, K.VS / CR / 6881 - 82 did. 16 . 07 - 2003 (('upy Ciiclsd 

for your ready IC!CI COCC 

a Ari,ic.1 re - C). Ruthier. I could corii to know about roy order ot I rarisft. 
 has i)ecii issued not in thepuhi1 ic Intercst but fr Sonic Other 

CIl1J)Ioyecs 
lliorl1ig roy cLiiiii 	 I 

* 	
j 	

I 'l'lia( Sir, I WoLild l'C to (lra 	
your 'kind atleritjri ir t)Iuvisiri Conlairle(J 

in 
(ovi of Imidi t 

Miiiitry of PcnsorinLl Puhh,L (,lic iric 	& I'Ui5ir 0 M. No 203.; /2 / 7 / ESYJ' -• A did 12 	
- 1997 as apphlciE)jC to K. V. S 

('01/1(1 ...... J13 



I 

Employees An unpliai,i, th nccd for l)osiIng husband and wife 
in a s'iwle station and also there being a. stain;) of approved by the 
	Central Pa ('OifllfliSSj0ii 

Rccuinjiieiidaiior rcgardri the nccd to post usburJ and ife 
may mv riably be posted togctl)cr in order to unable. the, 71  to lead a fl,!l family 

life and look afler the welfare of the childrçn  

I 0) ,f 'h'af Sir, in (lie prdnt ituii 
	1k ,  not s:t'c at all for a lady along with my  rflircjr chil 	

h' at1endnt 	because as a lady she cannot ride illOfl( it thc

ILI

cj 	QrdLr SltUjti 	ULsides I am also fcin C lain pm oI)k n 	h 	Lm 	nlI in> on I rol to sol c and thus I am niL riul ly 4 dtsiuIbLd here 	1  h 

In view of ilc afor 	
iut arid circumstances 1 pray your honour to modi y. 1 the transfer rdc, 1 	

K 'V.'1 liii hong to K V. Mangzijdoi or K. VS. Regionz,I 
	I. Occ, Guwahati on compcnsonbi ground. Moreover your small favour vill 
	11 

be great blessing Io6e and help me 
render my best services to the K. V. S 

being free from bi \iborrics for domestic life to avoid any untoward incidcnCc! 
dI 

lJierclore, I carnes(ly request your good office kindly to look into hc mailer 
Personally to mnodiI lhc transfer order from K. V. 1 lalflong to K. V. 

1tfl11jI: . r II or K. V.S. Regional OIjcc Guwahati for your favouris solicited 
	

) llopmg your early action is cagcrl awaited 

Thank iiig you in antici m (ion. 

	

End0 :- As abø. 	. 	. 	. 

Yours faith ftilly, 

(l'f,j)Jp kALIT,) 

I 	 iI
I,  

.I 
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I • The Hon,ble JvIiniste of5tat41  

Wate r Re source Dè'é1pmnt 
 SFia, st'j B kia -ia -i 	 I  

New Delhi - 1i0Qi : y 	• I:; 	
tjiI'.:1 I 	d 	J' 	: 	 , 	

i 	
I'•.-i 	( 	'ii II 	 lit 	

II - 2. The Cozn.rnissjoner 	- 
}Cendriya ViUy'alaya 'Sariga than,, 
18 0  I n StjtutjJnal Area; 

 1.1 	Shahidjeet Singh'fiarg,' 	, 	
iI New Delhi -16. 	

: •!$ IIi 

Dated, 

Sub :- Prayer for modification of transfer order from K.V. . Ilalfiong to KVS Regional Office, Guwahati or K.V. Mangal_ 
dol (Darrang Dist.) in respect of Shri P. Kalita (Husbar1) • I 

Re spected Madam/Sir,: 

With due respect, and profound submission, i beg to state  the  
the following few U,nes,, before your honour for kind 

Consider4tjdr 
and necessary actiorif please. 	 •' 

That Sir, I., Mrs. Nira Kaljta (Bharalj) wife of ShrIdip 
Kaljta has been' serving in Regional Rural Bank under Pragjyotj s  
Gaonlia Bank, Gàneshgurj Branch, Guwaha-tj-6 (A Copy of the sexvice 
certificate from the employer is enclosed herewith for your kind; 
perusal as Anrlexure_A) which is 20 k.m. distance from my 

residence 
of Naliaon, Guwaktj.- where I am residing with my family a1ngjth 

I 	' y minor child as, weJjkas my I lUng poor health Parents-in_lw$ - I  

are residing and who)b1jYLdePenden.uPon me. 

That Sir, thijnor child is styding in Faculty Iijg11I 
1 	 , 	 I SECondary Schooj,Amj'.on' Nor:thGu.jahti to the standard of p1ss. 

.1 - I 	I 

l'ifth, about 15 km djstance £rorn my residence of Maligaori, 
so it 

4

is not possible to lock after my child is far from the away of Lt1e 

education/welfare without helping of father for proper guidance;of 

the daiy school routine works. Moreover, Annual examination 
in ; 

respect of my ciild scheduled to tje held in the month of .March'2oJ 
L 

Since there is no any member to look after my child dunn gtIe days -in the present station. 

rom : Mrs, Mira Kalita (Bharalj) 
Wife of Shri Prd1p Kalita 
Pragjyotjsh Gaonhja Bank 
Ganeshguni Branch 
Dlspur, Guwahati - 781006. 

I 	- 
.4 

'1 	 1 

tI 

kt I 
.1 	•Ii 

1 
Con-tci • 

': 



-2- 

3. 	That Sir, I am the low paid earning member, since my 
ailing father-in_law more than 65 years 

old who has been suffering 
from Athrna with Hypoteriajon is still under treat-nent at the 
consulting doctor' s, so they are can not stay without helpink, 

of "attendet and proper Care (A Copy of the treatment certificate 
from the A.M.A. is enclosea herewith foryour kind perusa1) 

• 	

1 

w: moths back my husba 	Si P. Kalita (UDC) 
44 	 That Sir, fe 	

., 
was transfered from CV. ,Khanapara, Guwahati to K.V. , New 

- in public interest and he was reported for duties at K.VNew -----.- - Longaigaon on 24-05-2 —..  
003 in compliance of KVS (H.a.) New Deihivide 

orcer No. F.l2_1(D)/NT5DcL/23vs( Esstt-III/ dated_31-3-03 
( Copy enclosed as Annexure 	for your ready reference). 

That Sir, 
Since my husband Just 6 months has been conp1eted 

In KV, New BongaigaOn transferreci to K.V._Halfiong (N.C. Hi1l) vide 

	

1 	
-- 	 --- -------. - 

	 -- F.1 2 B7t10)7003-.cvs (Estt-I II) / dated• 11I 2..03 opy encloscJ herewith for your ready reference as Annexure.) 
hence the said transferred ôrcier dated 1 112..J3 should not hav

,  been 
issued as my husband has not yet been completed in tenure period of 
service as per KVS rules. In the mean while my husband made a 
representatioh addressed to the commissioner, JS (H.o.) IewDe1t 

• pra'ing for miifjcation f transfer orier from K.V./New Bongajgao 
to KVS, Regjon 	Office, Giwaflati or ICy. anga1doi through the 
Assistant Corrissjoner, KVS, Regional Office, Guwahtj Vide his 
letter dated 1 9-1 2_203 ccopnc1osed lerewith for your ready 
referenc as AnrxureL(/ 

That Sir, the apprehensions as reflected In the afçreact 
r representation dated Ic 1 2O3i 	were of cel'tain requesttrfl3f (fl.y  44 éti 	?l(d' 

where Jexrresed y problems narated in the application therej 
that my interest may be 3eopai-ulsed - 	

1! 	
• 

• 7. 	That Sir, needless tQ mention here that it is manifastly 
clear that the then principal • is harrassing my husband for réasor 
not difficult to 	

seek althoh st.td yto the issued of trans- 
fer order in the interest of public but in fact the same has been 
issued In the behest of sOmel vCsted interest circle. 

8. 	That Sir, I came to 	ow from reliable source that there are 2(Two)_potjc,5 	stj 	lying vacant , one i KVS 
Guwahati and another post of UDC at K.V, Mangaldoj 

arrangDjj which are convenient for us if you consider my 
prayer at your kind disposal. 

 

Contd
• 	

• 



	

- 	 "i--  -•=;- 

That Sir, since I had 1one Qal Bladder 
surgica' operation inLew:nonth5 back (Copy er1c1os 	for youi' kind perusal as Anrxure 

also I have been suffering from Headjseased prob1é30 

I have not Yet been fully recoverod as a poor health lady. ' 
	1 

.1 	 •. 

10.- That Sir, I would like to draw your kind attention 
in 	.-• provision Contained h 

Govt o India, Ministry of Personne1,, I 	 • 

Public Grivancesapensjons OM. flo. 28O34/2/97/Estt (A)!;
- ; ,  : dated 1

26_1997 s applicable to iWS and emphasising need 
I or' 	-•' 

posting: husband and wif in a single station and also there bhthga 

approved by the £ifth Central Ray Commission recomendation rarding 

the need to post hUSbtfld and wife [flay in variaoly te posted ogether 

in oraer to unable them to lead a normal family life and looc after 
the welfare of the children. 

11. 	
That Sir, since as a lady I can not reside alone at the 

present law and order Situation trual prevailing in Guwahatj as 
disturbed area still danger to the huian life Eesiies, I am also. 

Lacing ce.rtain problems which are beyond ry control to solve and , 
thus I am mentally disturbed here. 

In view of the aforesaid 15ct3 and circumstances i pray 
your honour to modify the transfer order from K.V. Halflnnry 
KVS Regional Office, GuwahatiorYVs.ld( 	

on 
compensonate ground which place is Convenient for us being free fron 

bigbrrj5 of domestic life to avoid any untowards incidence.,. 
	1 

Therefore, I earnestly request you as a lady employee 
1 kindly to look Into the matter Personally as the legal entitlmes 

may not be ieprLved1 N,eddless to ;rentjon that If my prayer
i1-iot1 

I 	

'I granted by your ood office the applicant will suffer irreparable 
1 loss and injury as well as I will be  

and nu 	 put to lots of inconvenin merous d ' j 
omstjc problems your kind favour is solicited for, 

which that act of your. kindness I 
shall be ever reamin grate ful t o i, you. I 

Hoping your early action is eagerly awaited. 

Thanking you, 

Enclo, :- As above 

• 	 t21 t L'cl GVV ,  

* 	•• 	

••. 

Yours Laithfully, 

(Mrs. Mira Kalita 
(Bh'a1j) 

•1 
tJ.I 	*jI 



	

- z 	 - 

From - p.r. P. 'Kaii.ta 	 A L1)Y2 
e-lfi/A, Central Gota - a.r, 
taliaorL, Guwahatl—li. 

'To, 

The Principal 
Kendriya Viayalaya 
Halfiong N. C. Hills 

	

• 	S.SE3. Training qentre, 

• 	
Dated 30th Decernber,2003, 

• 	 Sub :— Reauest for sanctjn of leave in conjunction with 
3Oinin! time on medical roa. 

	

• 	Sir, 	'• 	 , 

am to iform you that,I am not in position to re7ort for 

my dutie due to self iCcness as per reconhrnenaatjon of the 

Authorised MedicaI Attndent has advised me to take in completely 
rest tili my ,  recovery or the ailrrnts 1  

Thefore 1  I requestyou'to inly 6rant me the leave in 
• 	conjcjon with joinjn time on tedic1 Grod. Uecessary sick 

and fitress certificate will 'have to be prouuced as anu wnen 
resuming my r1oric.a1 cIuties. 

This is for your kinu !nior:atjon and necessary ;ction 
• 	PiCase. 

Thartkifl you, 	
1• 

Yours faithfully, 

• 	• 	 • 
• 	, 	

I' 	 ( PR,.DIp KALITA ) 	 • 
- Copyto:_ 

1. The Asstt Co!Imisioner, :eflUriya 7id 1..ya Saflgthn, Rejona1 Orfce, Si1cnr Region fr lila inu infor:ation 
'he Asstt Cornmisjoner, Kenuriya Iyi:,a Sar.gathan, -- 	
Regional Offj, Guwahati, iiaiigaon CkLrialj, Guwahatj_12 
for his kind infortion 

(. P,4DIP .ALITA ) 

t1 . 



- 

GoVT. AYUVED1c COLLEG.. HOSPITAL 
CU WA HATI-t 1. 

M E D I C A L CERTIT:IC'I'E 

Ts is to certify that  

\edt 1'c 	0 P. D /1 /6 /Casua1j4y 	 - 

date 	 - 	bed No 	
A - - 	- -- 

was Li eted as an out door/Indoor ptient, of Government Ayurvedic College 

Hospi I a I fret m 	,7t 	 to - 	 - 	- 
He/Sr-ic Is/W/s st'iTeniig 'lom 	

-' 
lie/She adviced rest 	4/4.).... 	, Ø/rnonths  
with effect from 	 - 	to 	 -_ 
He/She CX njii'd o il  time__________ 
due to 

-----...-

He/She iS/flot fit to resume his/her duties. 

• 

Signature Of Phyi( 
Date 

A.G.P.I76/J 	 (Seal) 

ii 

• 	 • 

4 	 l, 

I 

uyp) 

, 	 . 



V~ 

A n- 	R 

N:1.200-Estt. 'A) 
bv&..rrtriEflt of i r.cjj . 

Ministry of PeWsonnel,.,f-'uoJic Irjevafl(eS W F-ensiu:'ns 
'.Dpartr;t 	F1ç.nr'1& 1 rinnq: 1  

• 	
' New Delhi the 12th June, 1994 

0 	
•. 

tJFF iCE rC)F:ANDUM 

bub 	
1 	

ttthen'.tation. 

The und8isipnd is di reced to say that on the sub3ect 

mentiOnEc above, Govt. hadstd detailed quidelines ''ide •LWI 
No.2034/7/8E-Estt.(() dated.4.6. the Eirtn Central -ay Lom -
miss ion has now recc'rnrnended t ht not only the ex it i nq 1 nstrLtc- 

ti.on 	reardinq the need to post husband and wife at the same 
:tLo'i need to be reiter, it has 	s:' IE:c'rPmendrci that i ne  
scope of these inst1ruction 	hc'uld be widened to !.flCiUd9 the 

proviiori. that whr pct , at , tno oppropr i ats level exist in the 
organisaticin a t the same station, the husband and wife m ay invar-

iably Ue posted together in order to enable them to iee.d a normal 

family life and look.,after the welfare of the children, especial-
ly till the children are 10 yearE of e.e. 
2 	 The Govertiment, after considering the matter, has 

• decided lo Accept this re comm y ndation of the Fifth Central Pay 
Commission. Ac':ordingly, it is reiterated that all flinistriesi' 
departments should strictly adhere to the guide) ines laid down in 
Oil No. 2834/7/86-Estt.(M) dated j.4.86 while deciding on the 
requests for posinq of h'hnd s na wife at the same station 

should ensure that such posting is invariably done, especially 
till their Children arp li yearn ct ai', it pcs at the pro-

priate level exist in the c'ranisation at the same s tation and 
• 

	

	ii no admini s trative prr,jles orn exoect Qd to result an a conse- 
quence. 

it is 'Iuri;her cipri f ins that even in caces where only 
the wife is a government servant, the corcession elao':'rated in 
pri 2 of this G.M. would be 	iniisibl 	to the Ii:,vt.Servant. 

These instructions wciuld be applicable only to pc'ts 
• 

	

	within the same depaitment Bnd would not apply on appointment 
under the Central Stafinq scheme. 

copy Qf this 4p a prtysnt's UM Nc'.234/7J66-Estt.&) 
dated .3.4.86 is enclosed for ready reference and guidance. 
6. 	 Hindi veric'n of the GM is enclosed. 

'H Ed!- 
Harinder Singh.; 

Joint Eecreta r y to the tovt.ot India 
Tel.No.301 1276. 

rc' 
1.. All Ministries , !Departments of the Iovt.cif india. 

• 	2. Department of Won & '::hld Development. 
3.. the National Commission for Women, 
• 4 Dndayal L'padhy riaq, 

ITO, New Delhi. 
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GuWahN)r.h 	 I 
• 	 1 	 •-' 	 - 	 ' 

• 	 IN THE CTRAL ADMINISTRATIVE TRIBUNAL c 

GUWAHATI BCH: GU1AHATI 

O.A NO. 	'J2OO4 	
L $ 

Sri. P . 1  Kalita 

.v. pplicant. 

Versus 

Union of India & Ors . 

Respondents 

* th THE MATTER OF : 

Written Statement filed by 

• The Respondents 

-AND.. 

IN THE MATTER OF : 

The Asistant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Guwahati Region, Ma].igaon, 

Guwahati 781012 

Deponent. 1  

The hunbie written statement on 

behalf of the Respondents as 

foUos : 

1) 	, That I, Sri S .S • Sehrawat, the 

• Assistant Commissioner of Guwahati Region being 

served with the copy of the Original Applicationl 

I have gone through the contents thereof 

contd 	p/2 
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I am competent to submit this Written Statement 

I am fully acquainted with facts and circum-. 

stances of the case,1  

	

2) 	That the deponent states the allegations/ 

averments which is not borne out by records are 

denied and not admitted 1  Any avennents/allegation 

which is not specifically admitted hereinafter 

is deemed to be denied 

	

1 3) 	That the deponent states that before 

controverting the contents of the paras made 

in the Original Application it is pertinent 

to apprise that K.V.S. is a registered society 

.nder the societies Registration Act XXI of 

1860 and fully financed by the Govt., of India 

with the. objective 	(i) to meet the educational 

need of children of transferable Central Govt 

employees including defence personel by provi.' 

ding a• common programme of education (ii) to 

develop Vidyalaya as a model school in the 

context of National goal of Indian &1ucation, 

(4.ii) to initiate/promote experimentation in 

the field of education in collaboration with 

other bodies like CBSC, NCERT etc1 and (iv) to 

promote National Integration. 

contd.i.., p13 
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Further brief facts of the case may 

narrated as ablow :- 

3 .A) 	Kendriya Vidyalaya $angathan invites 

request transfer applications from the candida-

tes every yeari In response to that every 

eligible candidates may apply in the prescribed 

proforma through the Principal and Regional 

Off1cer 1  All these applications are processed 

and prioritized as per the entitlements points 

through computerl The priority position so 

prepared is displayed in the web-site to make 

the transfer system transparent. 1  The transfers 

are effected based on the priority position and 

vacancies available at the time of effecting 

transfer as per KVS transfer guidelines in force 

3) 	As per Para 5(I) of KVS Transfer 

Guidelines a teacher/staff is liable to be 

transferred on administrative groind/exigency 

on the recommendation of the Principal and 

Chainnan of the Vidyalaya Management Committee 

of the Vidyalaya and teacher/staff transferred 

so will not be considered for transfer without 

corrleting five years stay at the station to 

which he/she was so posted. 1  Moreso, they can 

not seek transfer to the same station, from 

contd...'. 1 p/4. 
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411) 

- 

where he was transferred on administrative 

ground as per amended clause, 18(d.)(ii) of 

KVS transfer guidelines.i 

3.C) 	In the instant case the applicant 

while serving at Mai.igaon first transferred 

to Nirjuli, Arunachal Pradesh on 4.:122000 and 

the same order was partially modified to Khana-

para vide order dated I 6;4,H2001 . Thereafter on 

31 .3003 the applicant was transferred to New 

Bongaigaon in terms of clause, tO(i ) & (3) of 

the Transfer Guidelines circulated on 30 4129 

and amended from time to time on disp1acement 

3.0 	That during his stay at Bongaigaon, 

the authority invited for Annual request transfer 

for the year 2004...05 on 14;2O03 stipulating 

the last date of submission of application to 

be 1 O.1 O.2003 The applicant on the strength 

of the provision of Transfer Guidelines as 

classified vide Office Memorandtmi dated I 9.9 .O2 

which is under process. 

It is to be mentioned here that before 

circulation of the invitation for Annual request 

transfer the applicant made a representation for 

• transferring him to Manaldpi on 4;7.2003 just 

contd 	p15.1 
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completing three. months, which was duly forwarded 

by the an swe ring deponent on I 6'7i2003. However, 

his request for transfer to Mangaldoi is under 

consideration since the result of Annual request 

transfer for the year 2004-05 is under process 

In the meanwhile the applicant is transferred 

to Halfiong on plic interest on account of 

,, Administrative exigency/Administrative ground 

as per KVS Transfer guide line /Rules, 1  

3.E) 	That while issuing the transfer order 

the Mucation Officer, Respondent No 3 conveyed 

the decision of the competent authority to 

transfer to Sri P. Kalita from KV Bongaigaon 

to 1W Halilong with the direction to prepare 

the draft charge sheet against P 1 Ka].ita 

That on receipt of the order dated 

11 1 2.003 the Principal KV New Bongaigaon 

delive red the same through peon, book serial 

No, 99 dated 16M 2; and the reliving order 

under serial No 100 alongwith Transfer T.A. 

cheque in Advance amounting to Rs. 10,000/— 

which was duly encashed by him on the seine day. 1  

That since his release from the 

service and payment of Advance T.A. the applicant 

contd:L.. p/6 
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did not join K,V. Ha].iong instead, from his 

residence at Guwahati i .e . Central Gotanagar 

Ply. Qrs. No 216/A, Maligaon, Guwahati 11 

filed an application for modification of transfer 

to the Commissioner through proper channel and 

on 22.12 0 2003 another representation was filed 

by the wife of the applicant for modification 

of the transfer 

6) 	That thereafter as it appears from 

the Arinexure of the O.k, the applicant posted 

a letter on 30.1 2.2003 from Guwahati Addressing 

to the Principal K.V.Halflong seeking sanction 

of 1eaie in conjunction with joining time on 

Medical ground.1  On receipt of the same the 

Principal K.V. Haiflong conveyed the same to 

the Assistant Commissioner for decision In 

the meantime the draft charge-sheet was 

prepar 	was sent to Silchar for service 

but As be did not join the K..V. Haiflong till 

19.1.2004 it could not be served on him, and 

as informed by the &Iucation Officer, Silchar 

Region it was informed to the applicant that 

the leave applied for can not be sanctioned 

since he was not on the Roll of K:V. }alflong 

and it was decided to take action against 

con d..'.. p/7 
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: Kalita under provision of Article 81(d) of 

Fdxation Code for his xi-authorised absence. 

7) 	That the deponent states that as 

evident from the Medical Certificate 26004, 

Annexure -. G Part, the applicant was suffering 

from disease and was under treatment of Ayurbedio 

Medical College Hospital Guwahati since 26.1 220O31 

He was advised, rest for three months 

26.2003 to 23 	It was certified that 

• he was not fit to resume his duty. Accordingly 

• the order of issuing notice under Article 81(d)  (3) 

was communicated under registered cover at his 

Guwahati resientiá]. address. But the registered 

• cover returned z1?.delivered with report of 0left" 

the enyeiope. The Assistait, Commissioner, 

Guwahati Region till. 24th February, 2004 was 

not reported of the cause of absence of duty 

• by the applicant and accordingly the Principal 

. K.&.. Bongaigaon was asked to deliver the same 

at the last known address/his permanent address. 

That the applicant was served with 

the transfer order on 16.12.003 which was 

given immediate effect to be carried out, the 

• applicant instead of reporting for his duty 

and resuming charges at K.V. Ha].flong has approached 

this Hontble Tribunal through this present 

application. 

contd .Lc1. P/8 01  
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8) Prawise comnient :- 

That with regard to the statement 

made in para I ,2,3 ,4,5, 6,7,8 the respondent reiterate 

xwImtkatim the facts stated above and further 

states that th4e are matter pertaining to 

service, record if the applicant ç nothing 

is admitted which are not st.çported by such 

record . 

. 9) 	. That with regard to the statement 

made in para 8,9 and 10 it is stated that the 

transfer order was passed on administrative 

ground, on the recommendation of the Principal 

and the Assistant Commissioner and as such 

the respondent states that as elained herein 

and above the transfer order can not be termed 

in any mariner irregular and un-reasonable. 1  

Therefore the application being filed with 

ulterior motive to defeat the public interest 

of the department and to serve the private
10  

interest of the applicant and the samelable 

to be dismissed with costs. 1' 

10) 	That with regard to the statnents 

made in para 11,1203,14 and 15 it is stated 

that the applicant on receipt of the order of 

contd.. .. p/9 
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transfer, availing the transfer T.A. from 

Bongaigaon left for the place of posting but, 

due to his illness from 26.12.2003 as conveyed 

vide letter dated 30.1 2..2O03 he could not joined  

which otherwise mean that accepting the transfer 

order he intended to join irrespective of the 

fact that the applicant and his wife tried to 
O W- 

draw a little sympatbyersonal/family ground 

earlier by letter dated 18:12.2003 and 22203,.' 

	

ii) 	That with regard to the statement made 

in para 1.6 it is vehemently denied that the 

applicant was not infonned anything till 

30302004 the date of filing this 0 .A. and the 

respondent re-iterate the above facts stated 

in paras regarding his absence from his residence 

without information to authorities which led 

to issue notice under Article 81(d)(3) for 

un-authorised absence since 16.12.2003 as such 

there is nothing mala fide in further action 

• , after being issued with the transfer order and 

1being released fxlom K.V. Bongaigaon1 

	

1 12) 	That the respondent begs to make it 

clear jthat the applicant was transferred 

pi A4nitstrative ground and as per the direction 

of tbe, Hed .ia ter the draft charge-sheet is 

contd.... p/I 0.1 
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also being prepared which otherwise required his 

regional transfer as on earlier occassionS while 

he was posted at K.V. Khanapara there was such 

instance so he was transferred out of the region 

on the Administrative exigency. Law is also well 

settled that the employer who pays the employee 

has the authority to x utilize his services in 

the manner as decided by them and as when such 

services are to be tkena The Hontble Supreme 

Court in a plethora of decisions has laid down 

• 	the law relating to transfer of an employee from 

tkn one station to another or from one office 

to another office. According to the Hon'ble 

Sup reme Court, no. Court or Tribunal should 

interf are in the matter of Transfer unless : 

a.1 	When such order is made malafide; or 

b* 1 	When such order is made in violation 

of any statutory rules; or 

c.. 	When such order is passed by an incom- 

petent authority. 

Moreover, mere allegation of malafide arbitrari-

ness and unreasonableness will not sustain in 

law.1  Such allegation must proved by adducing 

cogent and irrefutable evidence In this appli-

cation, the applicant has failed to show anything 

as such to challenge the order of transfer to be 

contd.. ... p/Il 
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illegal or arbitrary in the eye of iaw Hence, 

the application is liable to be dismissed as 

being devoid of any merit 

It is also needless to state here that 

the .Hon' bi e Supreme court has repeatedly emphasi-. 

zed that when an employee is transferred from 

one place to another and if there are some 

personal difficulties arising out of that cause 

of transfer, such personal and family difficulties 

and inconveniences are to be taken up by the 

employee with the competent authority of the 

administration for redressal by way of represen-. 

tation, because, administration is the best 

j.ge to know about the genuineness and truth 

of such difficulties of an employee and as to 

whether such difficulties are to be considered 

or not. It is not for the Courts to go into 

such finding of facts and court should not 

interfere in such matter.l 

13) 	That the deponent submits that the 

para comment on the Head Quarter is yet to be 

received and craves leave of this Hon'ble 

Tribtnal to submit further reply in addition 

to this reply 

contd...'. p/I 2. 
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14) 	That with. regard to the statements 

made in para X, XL of the application, the 

respondents state in any view of the facts and 

circumstances of the case and the provisions 

of law the applicant is not entitled to any 

relief whatsoever as prayed for and the applica-  

tion is liable to be dismissed with cost. The 

interim order dated 5••5.04 passed by the Hon'ble 

. Tribtnal thereby directing the respondents to 

keep the order of transfer of the applicant 

in abeyance is also liable to be vacatd in 

the interest of service. 

In the premises aforesaid it 

is therefore prayed that Your 

Lordship a would be pleased to 

hear the parties, peruse the 

records and after hearing the 

parties and perusing the records 

may also be pleased to dismiss 

the, application with cost 

.L'.. Terification. 



VERIFICATION 

I, Shri Sunder Singh Sehrawat age about 52 years, son of 

hri Harish Chander, Presently working as Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, Guwahati Region, Maligaon Charlali, 

Guwahatl42, do hereby verify that the statement made In paragraphs 

1- 	 aretrueto my knowledge and those madein 

paragraphs Z cr 3 	16 10 are based on records. 

I 	Aifd I sign this verification on this the 22 	day of MoL 

Novcmbcrl2004at GuwahatL 

Place : Guwahati 
Date : 22/O2/0 

DEPONENT 


